
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

O.A. No. 1137 OF 2024

In the matter of:

Neelam Rani

. . . . . . .Applicant

V/ S

State of Punjab

. . . . . . . Respondent

Short RepIY/Status Report in the form of affidavit by

Jitendra Jorwal IAS, District Magistrate, Ludhiana

It is most respectfully showeth:

1. That undersigned is posted as District Magistrate9 Ludhiana and

thus filing the reply_

2. That Honl)Ie National Green Tribunal was pleased to pass the

orders dated 18.11.2024, the gist of which is reproduced as

under: -

“3. In our view, we find it appropriate to obtain to ueriyy the

facts before proceedings jvrther in the matter and,
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therefore, constitute a Joint Committee comprising

Disttict Magistrate, Ludhiana and Punjab State Pollution

Control Board.

4. District Magistrate, Ludhiana shall be the Nodal

Authority for coordination and compliance of this order.

5. Said Committee shall uisit the sites collect releuant

information and submit a factual report within one

month. ”

3. The undersigned promptly took cognizance of the orders issued

bY the Honl)Ie National Green Tribunal, New Delhi> and initiated

necessary actions. Vide letter no. 25635-36/M. A dated 29-11-

2024 (Annexure-A) the undersigned directed the Sub-Divisional

Magistrate, Ludhiana (East) and the Environmental Engineer of

the Punjab Pollution Control Bomd Ludhiana to conduct a site

vlsit, take appropriate actions and submit a comprehensive

report .

4. That in compliance to the orders of Honl3le National Green

Tribunal, New Delhi that the report has been received from Joint

Committee i.e Sub Divsional Magistrate Ludhiana (East) and

Environmental Engineer, Punjab Pollution Control Board7

l'udhiana dated 21-01-2025 as desired by Honble NGT vide

order dated 18.1 1.2024 is enclosed herewith as Annex.ure_R

5. The undersiwed has followed the instruction passed earlier by

Honl)le National Green Tribunal. That in the view of the
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requested that Original Application No 1137 of 2024 qua the

undersigned maY be disposed-off with appropriate orders. Any

instructions passed by the Honl)Ie Tribunal shall be complied

with in letter and spirit.

It is, therefore, prayed that the Original Application No 1137 of

2024 may kindly be disposed off with appropriate orders.

lubmitted by

(Jit4}dra Jorwal,IAS)
District Magistrate, Ludhiana

Verification :-

Verified that the contents of para no. 1 to 5 of the above

repIY are true and correct to my knowledge as derived from the official

record. No part of the above reply is false and nothing material has

been kept concealed therein.

Dated:- PI-o 1- Jo 2g

Place:- LuDH£AN A

(Jiten@ Jorwa1,IAS)

District Magistrate, Ludhimla
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REPORT OF THE JOINT COMMITTEE

(ConsUtuted by the Hon'ble National Green Tribunal vide order dated 18.11.2024 passed

in Original Application No. 1137/2024 Neelam Rani and Others v/s State of Punjab)

Background of the case

Ms. Neelam Rani has filed an application with the Hon’ble National Green

TFibunal complaining against the water and air pollution caused by an industrial unit

namely M/s Bharti Scientific Dyers/ Village Meharban/ Rahon Road Ludhiana. The

application was treated as Original Application no. 1137/2024 titled as ''Neelam Rani and

Others v/s State of Punjab.’

Order passed bY the Hon’ble National Green Tribunal (Dated 18.11.2024)

After consideration of the matter/ the Hon'ble National Green Tribunal was

pleased to pass an order dated 18.11.2024, thereby constituting a Joint Committee

comprlslng of District Magistrate, Ludhiana and Punjab Pollution State Control Board

with the direction to visit the site, collect relevant information and submit a factual

report within one month. In this regard/ the relevant extract of paragraph 3/ 4 and 5 of

the order dated 18.11.2024 passed in o.A No. 1137/2024 is reproduced herein below:_

'3. In our view, we find it appropriate to obtain to verify the
facts before proceedings further in the matter and/ therefore,
constitute a Joint Committee comprising District Magistrate/
Ludhiana and Punjab State Pollution Control Board.

4. District Magistrate, Ludhiana shall be the Nodal
Authority for co-ordination and compliance of this order.

5- Said Committee shall visit the site, collect relevant
information and submit a factual report within one month."

Compliance of order dated 18.11.2024 passed by the Hon'ble National Green
Tribunal

The DeputY Commissioner, Ludhiana vide letter no. 25635-36/M. A dated

29.11.2024 requested the Sub Divisional Magistrate (East)/ Ludhiana and Environmental

Engineer/ Punjab Pollution Control Board, Ludhiana to visit the site, take necessary

action in accordance with the orders dated 18.11.2024 of the Hon'ble Tribunal. copy of

letter no. 25635-36/M. A dated 29.11.2024 of the Deputy Commissioner/ Ludhiana along_

with its translation in English is attached herewith as Annexure_A

4 r
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Visit carried out by the Joint Committee on 12.12.2024

P

The Joint Committee visited the site of M/s Bhart! Scientific Dyers/ Rahon

Road, Ludhiana on 12.12.2024 and observed as under:

I' The industrY is a dYeing industrY engaged in the process of cloth and yarn dyeing

and is operating with valid consents to operate of the Board under the Water

(PFevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of

Po11ution) Act, 1981 for a period UPto 06.05.2025. C,„„.t, t. ',p„,t, ,„d„ th,

Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control

of Pollution) Act, 1981 are granted to the industry for dis('''harge of treated trade

effluent @ 120 KLD onto land for plantation after treatment in the effluent

treatment plant and for operation of Fluidized Bed (FBC) boiler furnace of
capacity 07 TPH with use of Rice Husk as fuel

2. The industry as well as its effluent treatment plant of capacity 360 KLD which
consists of Collection Tank–> Chemical Dozing Tankd FlocculatorH Tube Settler

+ FllteFsd Outlet was in operation and treated effluent was being discharged

onto land for plantation developed in an area of 1.5 acre as per karnal

technology within premises of the industry.

3. The industry has installed Fluidized Bed (FBC) boiler of capacity 07 TPH to meet

with the steam requirement. CYclone separator followed by wet scrubber with

water re-circulation system and stack of height more than 100 feet above ground

level has been installed as Air Pollution Control device (APCD). During visitf the

industrY was found using rice husk as fuel in the boiler furnace and no un_

authorized fuel was found there in the industry premises. Air Pollution Control

device (APCD) was in operation. No black smoke was being found emitted from
the stack of the boiler furnace

4. Air emission sample from the stack of Air Pollution Control device and effluent

sample from the outlet of Effluent treatment plant was collected during visit.

Emission and effluent samples collected from the industry were sent to Punjab

Pollution Control Board, Zonal Laboratory at Ludhiana for analysis.

Request for adjournment made to the Hon’ble National Green Tribunal:

That a request for seeking 15 days time to file report of Joint Committee

was submitted before the Hon’ble Tribunal vide letter dated 19.12.2024. A copy of the

Y'
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request letter dated 19.12.2024 submitted before the Hon’b Ie National Green Tribunal is

enclosed as Annexure-B-

Acceptance of request for adjournment: Order dated 20.12.2024 passed the
Hon'ble Tribunal.

The Hon'ble Tribunal accepted the request bY passing the following orders

dated 20.12.2024

1. Mr. Bhishamr Assistant Environmental Engineerr Punjab Pollution Control

Board has been appeared through VC, and seeks 15 daYS more tlme to

submit report.

2. List on 23.01.2025.

Analysis results of air emission samples collected on 12-12-2024:

1. The air emission sample collected from the stack of the industry on

12.12.2024 by the Joint Committee was sent to Zonal Laboratory of the Board

at Ludhiana.

2. The analysis report of the air emission sample collected from the stack of Air
Pollution Control Device (APCD) installed with the Boiler furnace of capacity

07 TPH of the industry is tabulated below:=•nn
}bill -–of Sample ! Parameters
Collection
–M-RRMF;–dr e Matters 1 486 mg/Nm3

APCD (Boiler @ 07 TPH + I („.g/N„'3) at 12%
Water Ball @ 02 TPH) COz

r

+r.
I No

1

Results Prescribed
Standard
500 mg/Nm3

The sample result was found within the permissible limits.

A copy of the analysis report of air emission sample issued bY the Zonal

Laboratory/ Punjab Pollution Control Board, Ludhiana is attached herewith as

Annexu re-C

Analysis results of effluent sample collected on 12-12-2024:

1. The effluent sample collected from the outlet of FTP of the industrY on

12.12.2024 was sent to Zonal Laboratory of the Board at Ludhiana.

2. The analysis report of effluent sample collected from the outlet of the ETP of

the industry is tabulated below:

ParametersiF No

pH1

fdial Suspended Solids (mg/l)2

6utlet of ETP i Prescribed Standard

C5 a.57.7

10028

+ C
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af
3 ! Total Dissolved Solids (mg/l)

4 { Chemical Oxygen Demand (mg/l)
F-

5 i Bio-Chemical Oxygen Demand
au/l)
Oil & Grease (mg/l)

Sulphides (mg/15

Phenolic Compound

AmoAI ELLA-tlr&gen (mg}I)

Total dFrFJFhium (mg/l )

Sodium Absorption Ration (SAR)
i

OnIY BOD & COD was found beyond the permissible limits.

A coPY of the anaIYsis report of air emission sample issued by the Zonal

LaboratorY/ Punjab Pollution Control Board, Ludhiana is attached herewith as

Annexu re-D.
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Observations of the Joint Committee

I' The industrY was having valid permission from the Punjab Pollution Control Board

under the Water (Prevention & Control of Pollution Actr 1974 and Air (Prevention

and Control of Pollution) Act/ 1981 for the period upto 06.05.2025

2- The industrY has installed proper Air Pollution Control device (APCD) with stack of
adequate height of 100 feet above ground level with its boiler furnace.

3' The industrY was not emitting black smoke from its stack during the visit and has
achieved the emission standards as prescribed by the MOEF/C-PCB/ppc'B. The

concentration of Particulate Matters (PM) is found to be 486 mg/Nm3 which is

with the prescribed limits of 500 mg/Nm3/ hence the industry has complied with

the provisions of the Air (Prevention & Control of Pollution) Act/ 1981/

4. The industry has installed Effluent Treatment Plant (Erp) of adequate capacity to
handle the waste water generation of 120 KLD.

5' The industrY has developed adequate land under plantation as per Karal

TechnologY for disposal of its treated waste water onto land for plantation.

6- No bYe-pass arrangement for disposal of untreated trade effluent was observed

there in the Effluent Treatment Plant of the industry.

Jr eP

t\
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7 Effluent Treatment Plant installed by the industry failed to achieve the effluent

discharge standards as prescribed by the MOEF/CPCB/PPCB t.e the concentration

of various parameters i.e. COD (279 mg/l) and BOD (55 mg/l) is found to be

beyond the prescribed limit of 3,) mg/l & 250 mg/l. As such the industry is found

to be violating the provisions of the Water (Prevention & Control of Pollution) Act,

1974

Action taken by the Punjab Pollution Control Board against the industry for
violation of the Provisions of the Water (Prevention & Control of Pollution)
Act, 1974

In view of the facts stated above, the Punjab Pollution Control Board vide
letter no. 257 dated 17.01.2025 has revoked the consent to operate granted to the

industry under the Water (Prevention & Control of Pollution) Act, 1974 and further vide

letter no. 259 dated 17.01.2025 has issued directions to the industr/ under the Water

(Prevention & Control of Pollution) Act, 1974 as under:-

a) That/ the industry shall close down its operations, not to operate the unit and

dismantle and remove all outlets and stop forthwith discharging its wastewater into
sewer or through any other mode

b) That/ the industry will not restart any process unless all necessary water control

measures are taken and concentration of various pollutants in its treated trade

effluent conforms to the standards !aid down by the Board for such type of
dischal-aes.

c) That/ the industor WIi I not restart until it obtains the consent of the Board u/s

25/26 of the Water (Prevention & Contro i of Pallution) Act, 1974.

d) That, the Punjab State. Power Corporation Limited authorities shall disconnect the

supply ofelecErictty avaiiabie to the industry

A copy of Ehe letter no. 257 dated 17.01.2025 vide which consent to
operate under the Water (Prevention & Coiltrol of Pollution) Act.. 1974 of the industry

has been revoked is attached hen:with as Annexure-E and copy of letter no. 259

dated 17.01.2025 vide which directions u/s 33-A of the Water (Prevention & Controi of

Pollution) Act/ 1974 have been issueg by .the .Board to the industry for its closure is

attached herewith as Annexure-F.

Apart from above, the Pun jab f3oliution Control Board vide ietter no. 261

62 dated 17.01.2025 has also issued foIlowing.directions u/s 33-A of Water (PreverIEion

& Control of Pollution) Act, 1974 to the Punjab- State Power CorporpUon l_irnited (PSPCL)

authorities

V*
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"That the authorities concerned shall disconnect the supply of
the electricity available to the premises of subject cited industry
with immediate effect."

A copy of the directions issued by the Punjab Pollution Control Board to
the PSPCL authorities vide letter no. 261-62 dated 17.01.2025 is attached herewith as

Annexure-G .

Further, it is mentioned here that the Assistant Executive Engineer,

Punjab State Power Corporation Limited, Sunder Nagar Division (SPL), Ludhiana vide

their office memo no. 88 dated 21.01.2025 informed to the Environmental Engineer/

Punjab Pollution Control Board, Regional Office-3, Ludhiana that electric connection of

the industry M/s Bharti Scientific Dyers, Meharban, Rahon Road, Ludhiana has been

disconnected on 21.01.2025 and has enclosed the disconnection order no. 85 dated

21.01.2025. A copy of letter issued by the Assistant Executive Engineer, Punjab State

Power Corporation Limited, Ludhiana is attached herewith as Annexure-H

Submission of the status report

The Joint Committee hereby submit its report in conrpl,once to order

dated 18.11.2024 passed in a.A No. 1137 for kind consideration of the Hon’bic
Tribunal

Er. Gurmit Singh
Environmental Engineer,

Punjab Pollution Control Board,
Ludhiana

lsleen Kaur
Sub Divisidhal Magistrate

'Ludhiana
( East)

Piace= Z tAdIi q'\„

Date. el-ot- d.aS
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Annexure-A

II
I 3d3},flbud

}}a. d.d an

(aH.g nw)

Re-ka

8Fy*\I'b' (yaO) 1

,SHy dz8T5 gag, Mrr\

f-25635.%/’M.e m – 29'1 1'2024

Compliance of Order in NGT Original Application No' 1137 of

2024.

&HXuaH,,{©3 IVa' m

r. Oi Hall

jlC f.I

I/t-\
VT:§tl ffH{nan,

Bfb*H-a:'

636/aH,
n+

OH TT g3'dT ut.g.g

fU% }{d/ $25
hM_ 29-1 1-2024

fa# #Ht')d, YFLPrp er bY*;

r\J

JFtpq'a

/

VI,: fi a Bma,

/I

<> Scanned with DEF-i*: $' rn

12



Annexure -A
IMMEDIATE URGENT MATTER

NGT CASE

OFFIE. OF DEPUTY COMMISSIONER, LUDHIANA
(M.A BRANCH)

I . Sub Divisional Magistrate (East),
L,udhiana

2. Environmental Engineer,
Punjab Pollution Control Board,
L,udhiana

No. 25635-36/M.A Date: 29.11.2024

sub: Compliance of orders in NGT Original Application No. 1137
of 2024

In reference to subject cited matter, it is requested to you that

the subject cited case is listed before the Hon’ble NGT Court on 20.12-2024

As per the order dated 18.11.2024 passed by the Hon’ble- Court, visit the

site7 take necessary action and after filing thc report bcl'orc the Hon'b!('

Court, send copy of the report to this office for information in the matter

please.

This may be treated as MOST URGENT

–sd–
For Deputy Commissioncr

L,udhiana

Endst. No. 25636/M.A Date: 29.11.2024

A copy of above is forwarded to P. A to Hon’ble Deput)
Commissioner, Ludhiana for information.

–sd–

For Deputy Commissioner
L,udhiana
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Annexu re-B

BEI..ORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

OrigInal Application No- 11 37 of 2024

II \ tIlt* IIli it tcl' t31

Neelarn Rani & Ors

AppIIcz\ n t

Vs

State of Punjab
ResT)oncle n t

Application for seeking time to file Feport of the JoInt
COIIliII ILICe C011stituted by the Hon'ble National Grecn Tribunal vldc orcIci
dill,'d IS- 1 1 .2024

RESPE.CTFULLY SHOWTH

I That the subject cited case is pending for adjudication before the
Hon'ble National (..,reen Tribunal and is listed fOF heaFlng on

20.12.2024.

2 That the Hon'ble National Green Tribunal was pleased to pass an
order dated 18.11.2024 in the above mentioned case thereby

constituang a joint committee comprising District MagIstrate
Ludhiana and Punjab State Pollution Control Board to ven.fY the
facts. The Joint committee has been asked to tIle Feport within onH
\ve:i-. The District Magistrate, Ludhiana MII act as Nodal

Authority fdr coordination and compliance of the ordeFS

3 In this context, the relevant Para no. 3,4 & 5 of the Ofdel- (latcH
]8.11.2024 is reproduced herein below' for kind perusal and

re fe re nc:e :

in our dew we $nd it app,op,iQte to obtain to uerVU the
i

1-he DistrIct
Authority for COOF

Magistrate1 Ludhiarta u)ill act as Nodal
dination and compliance of the orders
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Annex ure-B

S'll(i t:( IrllnlitIct. s).,all L){sit the siTe: coilcct- reLeu:T'

i ? Hi ! q ( b ) ? n T ] ] (I I I i ( ) } ] (I T I ( I :i t r; } ) IT tiTO al ictII ( II ; el ) ( ) r 1 u / itIl in •OTICn}olll• hl

.+ TI.'1 i„ '~')1=lpliallcc t. .,der dated 18, 11.2024 ’ thc I)CPU :

( x ( ) T I I t 1 ] i S S 1 ( ) 1 1 (1 1 n 1 1 # 1 ] C1 ]] i aL r1 avid es Ict tern Or 25633 = 36 / Mr r

diltcd2(1.11.2024 requested the sub Divisional Magistrate (EastJ

Ludhiana and Environmental Engineer) Punjab pollution Control

Board, Ludhiana that the subject cited case is listed before the

Hon’ble NCT Court on 20.12.2024. As per the order dated

IS- 11.2024 passed by the Honble Court> visit the site, take

necessarY actlon and after filing the report before the Hon bIc

Court’ send coPY of the report to this office for information in the

matter please' CoPY of letter no. 25635–36 dated 29.11.2024

along-wIth itS translation in English is attached herewith as
An nexure–A.

D.

That the Joint Committee visited the site M/s Bharti Scientific
DYers, Rahon Road> Ludhiana on 12.12.2024 and observed that

the industfY is a dYeing industrY engaged in the process of cloth

and Yarn dYeing. The industrY is having valid consents to operate
under the Water (Prevention & Control of Pollution) Act> 1974 and

An (Prevention & Control of Pollution) Act, 1981 for a period upto
06-05-2025. During visit, the industry as well as its effluent

treatment plant which consists of CoLlection Tank+chemical

Dozlng Tank+ Flocculator + Tube Settler + Filters+ Outlet was

in operatlon and treated effluent was being discharged onto land
for plantation developed in an area of 1.5 acre within premises of

the industry. The industry has installed boiler of capacity 07 TPH

to meet with the steam requirement and Cyclone separator
followed by wet scrubber and stack of height more than loo feet

above ground level has been installed as Air Pollution Control

device (APCD). During visit, the Air Pollution Control device

(APCD) was in operation and no black smoke was found emitted

from the stack. Emission sample from the stack of Air Pol]ution

15



Annexu re-B

C011tl-ol device and effluelrt sample from the uutlet of Effluent

trcatlncnt l3li111t was collected. Emission and effluent samples

c,l11('('tc(I t-1-(InI tlle industry nfcrc sent to Punjab Pollution Control
13'~;11'd’s lal-1 at Ludlliana and analysis results are expected to be

l-c't't*1\ cd \\'ltlrllr 15 days.

t~ I'll:lt tll<.’ case is listed for hearing on 20.12.2024 and analysis
pcsuIts of the coilected effluent and ?mission samples are awaited

I llclelol-c' sublnission of report of the Joint Committee before the

IIon'ble N( IT will take some more time

It is thereforel prayed that a time period of 15 days may kindly

be gFanted to the Joint Committee for submission of filing report before the
Honble National Green TrIbunal

q\ t,lu“I
Er Gurbnit Singh

En\.,’-l:-onmental Engineer,
Punjab Pollution Control Board,

Ludhiana

.Y=,air. ,,
Sub Divisional Magjstrate (East}

Lu dhiana

16



Annexure-C

Punjab Pollution Control Board
Zonal Laboratory, E-648 B ? ': Floor

Phase-S, Focal PoInt, Ludh'and
i - Itlfl 1 : 1{!

ALLAnajy£ILR£aQn rIPa WITH Brill /Ir = -r

A 173 /Zonal I -b/2024 # #? ?
H/

r
TH-r’ q: n ' A q

Lu(jhlana I

Er Bh1,>ham, ASSn . Envlronmentai F:"q:'£'Pr

M,> Shanu rNa,b Tehs'I Daf'IOr')

M, Dalv„ S,r,gh, A',s,stant SC'ent'f'c Off '-e

12 12 2024

14.12.2024

As per Relevant parts of IS: 11255

M/s Bhartl S(''nt'f'( DVcr''- i + j r I
RatIon Road, VIII Mpharbdn' r,oJ II xIx '. k+ ;

I)))'I

1

2
Laboratory Sanlple no

Name of Industr/

3 Name of Sample COllectIng OffIcer

'1

5

Date of Sample CollectIon

Date of sanlpte receIving in Lab:

Test MethodU

Pesults
Sr. Point of Sample Collection
No

Parameter Results PrOCrI bed
Standards

soa --486 mg/ FIa

---End of Report--

abN cta?
&

©§TligJ- .:dW k „td ;; - ’:

ieZ i

AN\r-
Assistant 9'.jenbfrc Officer ,

Zonal Lab, Ludhlan&

;/

C+

Scie iihE\)fncef,

Zonal QqiV)=?a
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Annexu re-D ( 33'

+n==H=HH•n

r)aN 48 Punjab Pollution Contrc?I Board
Zonal Laboratory, E-648'B/ 2"d Floor,

Phase-sf Focal Point, Ludhiana' I ,„,,, tH,pp.hl:11,„#„..„.. _
+=&SHEIF

III1 tl ; f+ i . ?It if, Iq( i b/
nali ,,:t~, „r,„ ,„+,d# gM+ FF

rTtry R. TT kg
on

rJ: I: : b:=1i :t:T :: i :+T:1 == 1 e :?p :FaFT= =••I/r/I / / t r/I rI
Grab
12,12.2024
12.12.2024
IS 3025/ methods of APHA

mab

Laboratory Sample no. E 197/Zonal Lab/2024

Name of Industry

Name of Sample Collecting Officer
Type of Sample :
Date of Sample Collection :
Date of Receiving :
Method Followed

Results: Prescribed Standard
Sr.
No.

pHI

4

5
_–-–k––--–––-+––

___-
7 =+–-

__==- nH=-=-

Parameters 6utlet of ETP

i–aM;&d Solids (mg/l)
in;tI BT=iTCh Solids (mg/l)

–bG,i,iaMdernand (mg/l)
–BGii8;m;yg–;FF[5;mand (mg/l)
BIFf(iii;;- dR/I)
sulphides (mg/l)

a:--– –ph-Rabid%rb8unds (mgB
I– –bail Nitrogen (.TPD_____=_
16.––--fb-tRchiomF„ (m94L_____]–––
II- -–\88iui{-A&Oi©uBqt io__(SA_Y

_–––--–-
7.7

––-niTs–-
28

1205
r––––ijB

100

-–––-–-–––a-oo
250

30
10

55

6
8.2

I
+

1.8

BDL

16

2.0

1.0==
50

–BDL 2-0

26.08.9

ENTERED II\
SYSTEM

J&:„;!!.iRtLab, Ludhiana

Dated.//- /2 - Z '’ ? iEnds. No

A copy of the above is forwarded to the following for information and necessaW actlon
please along with data sheet:-

! : : [ : : : = : rE : : : : : Pr: : : L IE : I I : : : r /p A : : : bP S : : :iS : nC: : :rt: LIBEI : all : : n LIE hc e = 2 / bud hI anal

&The Environmental Engineer, Punjab Pollution Control Board/ Regional Office-3, Ludhiana

'__#Th\q_
Scientific Officer,

Zonal LayWfm.a
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Annexu re-E

+ 1,1}N.1,\n=wii:I),\1<1) +LiFE
/''11il1 L 11-1-lcc- Il- l---tt' IN' II. llilrk \ lllr t - It'jl ( >tilt c. }’llil\r- 1 1 l\,.l1 1 ’111111 1 1„ IIl, ,11,.1

f '111+'I \t-I'rtl .iII111l1l11 liODyrIllt1(j .fr;111 1,11 \

Nc'' PPC8/S£E/ZO.2/LDH/202i–/.:::.:
1 tr

( VI ( tIll

dUal - ,;iii,Ap alr1,eP}Edm,. M'=1

W' na a. rv fPa
M/s Btlarti Scientific Dyers, ' ’=n=
Rahon Road, Meharban. L- ,

:':::='t T.„ .f ...;.„t ’t. .p.„t . ..d.::..–=.tIll:’JrF?i}J:It: .f
Pollution) Act1 1974

Wllel-cas’ it is tnandatorY on part of the industry to obtain 'consc11t to esT;IF)ItsII

f NOC) u/s 25/26 a( the Water (Prevention & C,nt„I ,r P,11,t,..) A,t. 1974 .,d ./, 2 j „r ,I„

Alr tPrevelrtion & Colrtrol of Pollution) Act 198]

And wtlel-eas' it iS also mandatorY on part of the lndus1 ry 1 rl r)tlt.1„, , r),..t..'

operate an outlet u/s 25/26 of the Water (Prevent'on & Control of Pollut,o„) Acl . 1 9 /.1 rf ,,

dlscharge of trade effluent from its industrial premlses

A11d whereas' it is also mandatorY on part of the industry to proVIde adequate E

Jpp[op[late pOllutEOn control arrangements to brIng down the concentratlor, of va„ot1.

pollutants wlthin the permIssible limits prescribed by the Board

And whereas’ the induStrY was gEanted consent to operate under the Water

IPre~'ention & ContrOl of Pollution) Act, 1974 vide no. CTOW/Fresh/LDH3/2024/27098827

dated 07.11 2024, having validity UPto 06.05.2025

And whereas' in compllance of the order passed by the Hon'b It’ Nat lo,Idl I.,, L..:

If'bLJnal’ New Delh' 'n Or'g'nal Applicat'on No. 1137/2024 tItled as "NCCl,1,r, R.I„, K E' it ,„

State oF Puniab’' on 18- 11-2024' the Deputy COmmISSiOner, Ludh,ana d.,led 2g ! 1 ?0..

COr'St'tLJted a team comprising of Sub Divlstonal Mag'strate, Ludhiana teast) and the COne,rr,co

Environrnental EngIneer of the Board

} A n d w h e r e a 5 / a c c o r d i n g r y r t h e t e a m v 1 s I t ed the indUStry on 1212 H 2024 an ( I

observed that

1 The indUStFY 's a dYeing unit and engaged in the process of cloth and yarn dye,ng

2- During v'Sit' the effluent treatment plant which COnSIStS of Collection Tank, Chp„1,ca1 Do?„,1,

Fank, Flocculator, Tube Settler, Filters and Outlet was in operation a,1d Irc,11 c(J CrrlIIL.111 Q,1

being discharged onto land for plantation developed in an area o1 1 s ,1

of tIle Industry

3 The effluent sample from the outlet of Effluent lreatnlent pla„I was CO11CLIL.LI a.. 1)Cr 11l1

anaIYsis ((?pOrt . the concentration of various parameters outl€, 1 were fou,1d a\ p11= ? 7 r, S

=28 mg/l, TOS = r205 mg/l, COD : 279 mg/l. BOD ,55 mg/l. O&(J , 8'2 nlt,/1 SulPhldl, _ i 8

Phenolic Compound = BDL, AmmonicaI Nitrogen = 16, Total Chrom,urn, BOL and SOdlun+

AbSOrption Rat'o= 8.9. As per the report the results of „a„ous pa,amete,S 1 C B,)0 (551 3fld

COD (279i were found to be beyond the prescribed limit of 30 & 250 mg/!

a/-

Sub
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\iicJ wFlcr-eds, the Il]dustry IS violating of provlsfor!, cf 1 ;1::. bV'at er IPreve'l:'o Jl &

c' ' 'if DI of POllution ) ACt/ ] 974

And WllCFe'lb, the nratter was considered by !hc' (:'-'.lnpet!?nt Authorit„/ oi the

-"£l 'I 1111 ~ l>'-'c'1 Ci('c'dt*d to revoke lhc consent to oper31e under the V,'atcr (Prevent 'OII &

IIeS o! Fcilltl{Intl ) Act . ] c) 74

As such, in eXercIse of the powers conferred under the prov}sl6ns of the Watc Jr

1 ' ’ OVC't :an & ContrOl of Pollution) Act, 1974, consent to operate VIde no

'-"'-'/-'-csI'/LE)113/20;<//27098827 dated 07 ] 1.2024 under the saId act IS hereby, revoked

+-

W-
For ar,d on behalf of

FrI(ist No. (1S rg
A coPY of tIle above is forwarded to the Environmental Engineer, Pun,la':,

’llOr1 C0111l-QI Board , RcE,tOrral OffIce-3, Ludhtan a for Informat on and 11cccssary acllon

Pun ontroi Board

Date

W/}or'za
For and on bdhaIf of

Punjab Pollution Control Board

j

)1

h

r

I
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njp

up& y!iTa iNThrtas LifE
PUNJAB POLLUTION CONTROL BOARD

/ F 1 1 1 ) 1 / \ r b 1 a p n 1 1 : : : : ; ; : : 1 : :t 1 = = : 1 :: tILI ) IT : l::ll\llt• kSillts(t(•HUOlli(• (II1) tIll \ ( tI ) al ( ) ( : IIljIe ) ill if I ; ; fIll IT ; br J / / rl / f J : IIb

: : H P P C L 3 / S t f / Z 0 = 2 / L D H / 2 O 2 5 / p= : : : : + + nUnn Li==• =:HtM giftJH bHp
nTt al'a q. rr fra/T
?' ' .It;H\

'„.„:.'; '', ;=-„ .' *„. „.-., ip,.„.„.=:’:=.’.’:, Y & Ji.d,i=’IF„,.
as amended in 1988

M/\ Btlnrti Scientific Dv(!r\

lqall011 Road. Mehart)an
LId III aII a

Sub

1 1 a 7 11 1 L I O L 1 S t O I 1 : : 1 1 1 1 t : 11 : : : 1 E : : $ 1 t : : : : : \ iJ:Jc : : :A = = TriP:: 1 t : IT: : : : : : it ; : : dr fT : f = = n= ::iT ; r = iII l£• :

:"st’rt';l8 ,tl'p wlloles011\encss of water and to presetfve the quality of air . ttlc. I,arI„,r„f 'i:i '.:

'IIa''' I'ad '"act-'d thc Water {Preve'ltior' and ContrOl of 1,oII,,tio„) ;\' 1 ,t-, , ..
1 "'-'C'II'D’' a’"l CO"tFOI of Pollut'on> Act, 1981, the E.„irQ„m.„t (P,at.ct,o„) ',„1 : Ug', .„,

'-"'t-"'. li"le* L"'d'r the prov'siOns of the E'.v'ronmenI (PrOteCtIOn) Act. 19aG .„d II:,,.„,
n' '* co11ct llvCIY a11d severalIY been referred to as the Environrrlenta1 Laws

Wtlel-eds’ the Punjab Pollution Control Board (WIll be referred ,1', 'Doi„ ,J
~1’tl*cquc'nt pal-as) was constituted under the provisions of the Water {Prcven1,on and cu,,I,ol
' 1 :’''tl'Jt'On) Act' 1974 and is thus implementing the provisions ot the „fo,c,r,„„I,o„,.,
1 11 \' :r-olrnrelrtal Laws in the State of Punjab

Wt1(?reds' 11 IS rnandatorY on part of the 'nduStry to obtaIn con,ent t,' I.\ t ,111„,

INOC I u/q 25/26 of the Water (Prevention & Control of PoFlutjr)n) Act 1974 and u/., Pl Q1 , F.,,

\1' :F'rCvt'rltlon & Control of POllutIon) Act 1981

And whereas' it iS also mandatorY on part of the Industry to Obt8lr1 ton\£'nI to
operate an outlet U/S 25/26 of the Water (Prevention & Control of PoFlut,o„) Acl iLl.4 f,
d'''charge of effluent from its premISes

Alld whereas. It 15 also mandatorY on the part ot the Ind ,lst IV to }Jr£-, . „
auequdle & approprlate pOllutIon control arrangements to brlng down th,, to,lcc,.,trnt,o.1
“'if'£)1;S polluta'lts WIthIn the permissible I,nllts prcsc_rlbed by the Board

And whePeas, the lndust[Y was granted conSent to operate u„do, it..,. ',.VII , ,,

Prevenllon & Control of Pollution) Act, 1974 vide no. (._TOW/F.resh/LDH 3/Po?..1/270988/ ,

dated 07 31,2024, having validity upto 06.05.2025

And wheteas' in compliance of the order passed by the IIon'bIc, NatIon.11 G, I.t.
rlbunal, New Delh1 in Orlglnal AppFlcatlC)n No- 1137/2024 tItled as ''Ncelalrl R,11-l1 & Ot Ile, . ,,

Stale of Punjab" on 18.11.2024, the Deputy Commissi011er, Ludhi,lna dated 29 1 1 20 /4

Pf can''t'Tuteo d t Iam.conlprlsing of Sub DivISIonal MagIstrate, Ludhiana jeast) alla iIIe Lance,n,,,
I nylron71ental Engineer of the Board

And whereas, 3ccordlngly. the team VISIted the InduStry or1 J 2 IP ?old 1,

f
I
[

[

tIt / '„.i' r v t '(J I hat

It' lr'.cJust ry is a dyeIng unIt and was engaged in the proct>s\ of clot [1 a11tl vc11 n £{\ 1
J !)'.III'IE VISIt tho t’fFluent treatment plant WhIch COnSIStS of Collectir,r, ra,1k ( t.:\„,,

lar'i\, Fiocculitor, Tube Settler, Filters and Outlet was in or)pr,it lol, .11.,1] 1 , t .:t.,;' , ,, I: 1

nI'roB dISCharged onto land for plantatIon developed in an arc., of : b d£ ;-i, .*,,, 1,„, 1

o 1 1. t'’' III(Ju >try

j FI-IC LIllUerlt sarnl}le fr011r tIle outlet oF Effluent trealrllcrll pla'it a, I\ ,c)llc\ ! \,cI ,\ ljl
afl„1731\ report. the concentratlorl of various paralncters outlet =v,.rc lull„,1 ,1., ij1,

28 rr ,B /I. IDS = 1205 Ing/l, COD 279 r rIF/I, BOI) = bb Ing/l, C )&r, = P J 111 !', 1 ' „, 11-,1, , i.],. i 8

!Jht-''toll( Compound = BDL, Arnlrlonlcal Nltrogcll = 16. lot al LFlrottltll II, I t4.D[ ,I:.rj SUtlIL;,1

.’'qFl\olpllon RatIo= 8.9. As per the rcporT tht' ro'l'lt s of v,ll-iou'. I':',:3nlt';l'l. , i'. Ill .' :,r, , .1,it

C(11) {279} were found to be beyond the prescribed IImit of 30 & :/t,r) it,p/ 1
And whereas/ the llrdustl'y IS VIolatIng the provislonb ,it tile VT. iI, .

' r'n Lrc II of Pollui jol, ) Act, ] 974

1)

cII L)o,' I' IJ'
\I

11 (

IF; it v' Il : t ’I. I p
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'P ArId nllf'.'(;a\, the Colj11)ctcllt Alllhorlly oF :he Pull Jill) Pc)liulIOn COntrol 1l-on' (i

1-''1* clCCtded t11at d'rectlons, \\ 1 \ 33-A of the Water jl)reventlon & Controi of pollutIon) ACt, 197l1

1)c conflrnled for the Closurt. oF the lndustl-y and dlsconncction of clcctrlc supply of the industrY
lIY the PSI)Ct. Atltl'OI':tlc'\ wi{ll011t rl.tvlnrl any Opporttlnltv of personal llcnrinr: as the lndIJqtr' rl

t'Vll Y '\ L'11d'11 ll It': IIII: tllt' t.llvlrolrll litIlt arId ccohyst Cllr

Now tIll'I-c'I(Irl., III(' Corl]pcI cnt Authority of the Punjab Pollut inIt Control Ro,lrc!
1 ''\t':cl\l' tIl it It' }lcr'n/t'1 \ rollrt}rr(>c+ tIpon it Ii/s 33-A o[ the Water (PreventIon & (onI rel of

I;oil\'l'c'' II Art. Iq /4 as nFrrC11dCd in 1 988. issues the following directions
II ll"'It, 1111’ IIIdust ry sllaIF close down its operations, not to operate the unit and dismantle and

t'1:It'vt' all t)IIII;.'t ', and stop forthwith discharGing its wastewater into sewer o, throuf Ih a.,1v

,'I III'I Illo( Ie
It IsIt. tIle llr(Itl',IIV n/Ill lrol restart ally process '.IItIes s all ;lcccssar'/ w,it(jr ronlrol 111ca,JO, cb

,IIt' t,lkCII ,llltl c011cclltl'alloll oF varIOUS pollutants III ItS Iron ted Lrade effluent con!orms to

tell' st ,11\dar,jq laid don/11 by lhc Board for such typo or dISCharges
Tilnt, the llldustr'y WIlt not rcsl31't until it obtains the consent of the board u/s 25/26 of lht,

Water- IProve'Ilt £011 & Collt roI o( Pollution} Act, 1974
FIInt. tIle Ptllljab State Power Corporation LImIted authorities 5l1411 disconnect the \uor;Iv of

'lt' c : 1 it ItV Jvililal)It' to tIle Industry

I'\ ta-c 'l1 fn'lt11-e to compIY with the above saId directions. you are II,IAIr fo,
'l" I'/~ 'i I o( tlle Wato'- tP'-eventlon and COntrol of POllutIOn} Act 1974 as amended ,n 1988

rdr
For and on behalf of

Punjab Pollution Control Board

D;ted IIIfe lies
A copy oF the above is forwarded to the Environmental Engineer. Ptlllj,ib

'c’tlul'On ContrOl Board, Re8lonal Office’3, Ludhiana for Information and necessary actIon He is
directed to submit report regarding effective compliance of above said directions, within 3

daYS positively

!hIifFor an

Punjab Pollution Control Board
b),
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N'>' PPci?{t£/Zd2}-L-din;47:.:..::

tIna WHZTaWH Tas
I)IIN.IA l]l,Ol.I.jl'l'lON('O\'l'l{OI

\-,bR

:??:[: I E 4
lio \ I?I)

I11t I, \ ILI t' ( IC - I . t II'FICf. I'll,I\(- ) . I I.L .I1 11111 III I IIt II : I,III,I

! ' 1 1 \ 1 . tII fIl _’ fI

LeEd. Dated ......
1 (1 k

;I,; rcm.et.qf<1) 1'11c Clriel Engineer (DS-Central)

Punjab State Power Corporation Limited,

C)pp PAU, Fcrozcpur Road, SaraltIra NaIlor LucIll,ann

V flUfIr .

A

=th)all)$IT I

141 00 1

2) The Superilrtend'nB Engineer (DS-West Circle). ,.c,p
Punjab State Power Corporation LimIted.

OPP PAU, Fcrozepur Road, Sarabha Nagar, Ludhi,rna 141001

Subject Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act , 19 ;'1

as amended in 1988 . M/s Bhartl ScIentIfIC D'yu'LUlrQl] ]<1 : Ill. r/J'Fr.I: I
Lud Ir laI Id

It IS lntilnated that the Competent AUthOrIty of the Board has decIded

A'\colrlroct thc stlpply of electrIcity available in the premISes of subJect cllr£l lndtl'.t ' / r.'I :

111rtlrcdl,IIe effect

As such. you are, hereby directed 33-A of the Water (Prcvt'nllon & fortl r (

POlILJtlon) Act, 1974 as amended in 1988 to comply with the fOllOWIng dirr'ctiorls

That authorities concerned shall disconnect the supply of electricity available

to the premises of subject cited industry with immediate effect.

Failure to comply WIth the above saId dIrectIons sIl.II: 'l\,lkl- it'' :' >

authorItIes and officers concerned IEable for action u/s 41 of the Water (Pr('Vel-It Ion & Corrl r..
Pollut,on 1 Act. 1974 as anrended in 1988

oF
For and on beha it of

Punjab POllutIon Control Bo.If Ii
DatedFndst .No

A copy of the above IS forwarded to M/s Bhartl ScientIfIC Dyerb, Ralrr]II liu.I

Maha rba n . Ludhia na

Url/
For and on behalf of

Punjab Po I Board

Dated

A copy of the above is forwarded to the EnvIronmental Engineer I)LIE IJ,II

Pollution Control Board. RegIonal Office-3. Ludhiana for information and compllanct' H,' :\
directed to ensure the effective compliance of above said directions and submit report WIth: I'

3 days positively

..,,#:fm?v)F
Punja PoI ution Control B"it;

}
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erIn PSPCL =m]

Environment EngIneer/
Punjdb pollution Control Board,
Regional Office – III, Ludhiana

To

Memo.-- $$
Date.- D \ 'I lt'’I;

sub. - Directions U/S 33-A of the water (Prevention of Control of po1,1,uElon \
A,.-tf 1981- M/S Bharti Scientific Dyers, Meharban/ Rahon Foad, Ludhlana

In reference to above cited subject/ it is informed that eIFctFI,c

: : : : FacE : n : : s& / E e : : a r : i : : ine=: : : d D y = :s / dMa: : Srb a2nl / BoB FIg : 5 RoSE
Disconnection order no. 85 dated 21'05'2025 in the FeferenCe to tne
memo no 926 dated 20.01.2025 of PPCB'

This is for your information please'

\/I

*„,.... hl„b .„,:.=.,(=-=,
S;under Nagar' Division(spI)
Ludhiana
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